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Cl VI L APPELLATE JURI SDI CTI ON

Cl VI L APPEAL NO
NATI ONAL | NSURANCE CO.
LTD.
VERSUS
SEVA DASSI & ORS
W TH
ClVIL APPEAL NO. 10352
ClVIL APPEAL NO. 10354
ClVIL APPEAL NO. 10356
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case, we are of the considered opinion that the
appeal s, being devoid of any nerit, are liable

to be dism ssed and, are dismissed accordingly.

ail.
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[ ARUN M SHRA ]

NEW DELHI ,
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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Civil Appeal No. 10349/ 2010

NATI ONAL | NSURANCE CO. LTD. Appel | ant (s)
VERSUS

SEVA DASSI & ORS. Respondent ( s)

W TH

CA No. 10352/ 2010

CA No. 10354/ 2010

CA No. 10356/ 2010

CA No. 10357/ 2010

CA No. 10363/ 2010

CA No. 10365/ 2010

CA No. 10367/ 2010

Date : 29/09/2015 These appeals were called on
for hearing today.

CORAM :

HON BLE THE CHI EF JUSTI CE

HON BLE MR JUSTI CE ARUN M SHRA
For Appellant(s) Raj vi nder Si ngh, Adv.
Sudhi r Kumar Gupt a, Adv.
Abhi nav Cupta, Adv.
Mani sh Gupta, Adv.
Sati sh Kuanr, Adv.
R K. Qupta, Adv.

SSS55S

Raj eev Kunmar Bansal , Adv.
sanjiv Kumar Singh, Adv.
V. K. Anand, Adv.

SS=

For Respondent (s) M. Anil Nag, Adv.
M. Hi minder Lal, Adv.
M. P. D. Sharnm, Adv.
Ms. K Sarada Devi, Adv.

Ni dhi, Adv.

o &

M. Vivek Qupta, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

The appeal s are di sm ssed.

As a sequel to above order, al | pendi ng
applications, if any, are disposed of.

[ Charanjeet Kaur ] [ Vinod Kulvi ]
A R -cumP. S Asstt. Registrar

[ Signed order is placed on the file ]



